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CORAM: Hon'ble Member (J) Ms. Manorama Kumari
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08 08 2017 — C.P.No0.942/2012 — Yashdeep Trexim Pvt. Ltd. Vs. Rainey Park
Suppliers Pvt. Ltd. & Ors.

ORDER
Ld. Lawyers on behalf of petitioner(s) as also respondent(s) are present.

In ILA. N0.222/2017 the Ld. Lawyer appearing on behalf of respondent
prayed to allow him time to file his reply as he has been stopped to file his
reply as per order dated 10.07.2017. Since the petitioner has submitted
he has no objection in filing of his reply. Hence, the order dated
10.07.2017 is set aside and respondent is allowed to file reply.
Accordingly, the petitioner is also allowed to file his rejoinder within two
weeks with a copy to the other side, however, this cannot be taken as a

precedence in any other case.
Order in .A. No.60/2016 passed separately and kept in record.

Fixed on 30.08.2017.

MANORAMA KUMARI
MEMBER(J)




